Title: Regarding Business of the House.

MR. SPEAKER: Before | go to the Calling Attention Notice and Zero Hour, the Parliamentary Affairs Minister has
made a request to me. She wants me to request the House that she has some urgent Business in the Rajya Sabha,
and she wants to go there. Therefore, a very small Bill - according to her -- may be taken into consideration.

If the House agrees, | can take it up.
SOME HON. MEMBERS : No.

SHRI BASU DEB ACHARIA (BANKURA): Sir, it is not a small Bill. (Interruptions)
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MR. SPEAKER: If the House agrees, | can take this Bill now.
(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): | just want to make one request to you. We have no objection to whatever she
has said. However, Mr. Speaker, Sir, it is up to those who gave notices of Calling Attention and if they cooperate and agree to let the
House to take up this Bill, | have no objection. The most important thing is that the ‘Zero Hour' notices that are to be taken up today are
on important issues. | do not know how you will dispose them of because there are many other legislations, like the Electricity
(Amendment) Bill, which are slated for today. From the Chair, if you inform us about the time slot, we will take care of it. Moreover, the
discussion regarding Action Taken Report on the JPC is also going to be taken up today. (Interruptions)

MR. SPEAKER: Whatever time is going to be spent on this Bill, that will be adjusted during 'Zero Hour'.
(Interruptions)

MR. SPEAKER: There is a Statutory Resolution disapproving the Ordinance. Therefore, | give the floor to Shri Priya Ranjan
Dasmunsi.

(Interruptions)
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SHRI BASU DEB ACHARIA : At what time, the discussion under Rule 193 will be taken up?
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A Brads sraHE - 39 e o 9 arel @ sarer =€ €1 | am totally opposed to passing any Bill by simply mentioning
that this is a short Bill. We are not in Parliament for doing that. This Amendment must be justified and it takes time.

SHRIMAT | SUSHMA SWARAJ: | will justify it.
SHRI PRIYA RANJAN DASMUNSI : You can justify it. However, in order to make our arguments, we need some time. How can
you say that there is nothing to be discussed simply because it is a short Bill? The Parliament should not be treated in this way. You

can take up the Bill and | do not mind that.

MR. SPEAKER: If you had said earlier that you are opposed to this, | would not have asked her to continue. We can still stop this
and there is no problem in that.

SHRI PRIYA RANJAN DASMUNSI :Our Party has selected some Members to speak on this Bill for which the time has been
allotted. lam not against her, but what | am saying is that she should not feel that this Bill is not an important one and, therefore, we
should pass it without any discussion. That is not the way to do things.

MR. SPEAKER: Mr. Minister, we have allotted two hours for this and the Members want to avail that allotted time for discussing this
Bill.
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MR. SPEAKER: Now, | cannot give two hours to this Bill.

(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : From our Party, we have selected the Members who want to speak on this Bill and we told
them to come prepared after lunch because we thought that 'Zero Hour’ and the Calling Attention notice would be taken up first.

MR. SPEAKER: Iam not taking it up now, please sit down.
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MR. SPEAKER: We cannot take it up now.
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to pass it without any discussion. However, if there is a discussion, it will take time.
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, | have a suggestion to make. Let this item be taken up tomorrow as the

first item and then we shall complete it in about 45 minutes. From my side | will promise that we will cooperate fully on this.

(Interruptions)
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MR. SPEAKER: | do not want to spend any more time on this. If there is no unanimity on taking up this item now, | will not take it up.
(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Let it be taken up tomorrow. We will pass it in about 45 minutes.

AN HON. MEMBER: Why Ordinance?
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MR. SPEAKER: Sushmaiji, we will take it up tomorrow. If the House is not unanimous on this, what can be done? They were
unanimous in the beginning but the position has changed.

SHRI RUPCHAND PAL (HOOGLY): Sir, when will the discussion on ATR take place?



